
RAJYA SABHA [12 August, 2005] 

look at the Budget, the Finance Minister, knowing that the Government of India 

require Rs. 38,600 Crores to implement this all over the country, announced this 

scheme only for 170 districts. Even to implement in these districts, it requires 

Rs. 8,984 Crores, but the Government of India allocated only Rs. 1311.05 

Crores. There is no provision about additional allocation required. The Bill 

excluded even urban slum-dwellers and lower-middle class! You are not giving 

employment to all rural people; you are giving only to people who are identified by 

the Government. The NCMP says that the Government of India would provide 

funds, whereas the Bill says that States would provide funds. The Bill is silent if 

States fail to pay unemployment allowance. These are all measures to suppress 

the right to work promised under the NCMR Hence, I request that a Group of 

Ministers should look into all these aspects and bring a revised Bill depicting all 

the issues mentioned to make the dream of the NCMP - of giving employment 

to all - a reality. 

Demands to maintain the status quo for use of common salt in 
the country 
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THE VICE-CHAIRMAN (SHRI FALI S. NARIMAN): Shri S.S. Chandran; not 

present. 

Demand to prevail upon government of Maharashtra to adhere to 15 

percent reservation for SCs. 

SHRI R.S. GAVAI (Maharashtra): Sir, keeping in view the spirit of the 

Constitution of India, the Government of India prescribed 15 per cent 

reservation at the national level for Scheduled Castes tn initial recruitment in 

Government services, school and college admissions, and other allied matters. 

The Maharashtra Government had earlier fixed 13 per cent reservation for 

Scheduled Castes. But contrary to this, and cohtrary to the spirit of the 

Constitution and the policy of the Government of India, the Maharashtra 

Government in its recently passed decision, further reduced the reservation from 

13 per cent to 8 per cent in the districts of Thane, Dhule, Nandurbar, Nasik, 

Yeotmal and Raigad in Maharashtra. This is contrary to the spirit of the 

Constitution and the policy adopted by the Government of India, and thereby 

great injustice is done towards the Scheduled Castes in the said districts. 

I request the hon. Home Minister of India to-take up this matter with the 

Maharashtra Government for not violating the spirit of the Constitution and the 

policy of the Government of India. 
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